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| The leamed counsel for the applics
seeks {_:o wiﬁhéréw the applicatibn; at this
stage, as. the matter has yet to be represents
.by “the aﬁplzié:ants to the Dep.ar,tms}'i_a':_';'
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. - - i L4
is dismissed as wi thdrawn,’with o Lliberty to

the aopllcants to flle ‘a fresh application,
: dLe courss, in accordance w:.th law. :
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